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Title: The Speaker made observation regarding notices of Question of Privilege given by Shr Ram Vilas Paswan
against the Home Minister, Government of Gujarat for his alleged misleading statement in the press. (The matter
referred to the Hon'ble Speaker, Gujarat Legislative Assembly for appropriate action under intimation to Lok Sabha

)
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"Ram Vilas Paswan sought for the view of the State Governmenta€;"
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| have received your notices of question of privilege dated 7! and 24™ April, 2003 against the Home Minister,
Government of Gujarat for his alleged misleading statement against you in the Press. As you are aware, the Home
Minister of Gujarat, against whom the notices of question of privilege are directed, is a member of Gujarat
Legislative Assembly. It is well established that one House cannot claim or exercise any authority over a member of
the other House.

According to Kaul & Shakdhar, where a contempt or breach of privilege has been committed by a Member of
Parliament against a State Legislature or by a Member of State Legislature against Parliament or the Legislature of
any State, the convention is being developed to the effect that if a question of privilege is raised in any Legislature
in which the Member of another Legislature is involved, the Presiding Officer refers the case to the Presiding Officer
of the Legislature to which that Member belongs to, and the latter deals with the matter in the same way as if it were
a breach of privilege of that House.

| have accordingly referred the matter to the hon. Speaker, Gujarat Legislative Assembly for appropriate action in
the matter under intimation to us.

...(Interruptions)

Now, we will go to the Calling Attention of Shri Basu Deb Acharia.

...(Interruptions)
Pax Af@AY g (BRI, .1.) | e08 A8led, #41 S WiF g R 21&€] (@aur)
SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, an Adjournment Motion issue is there...(Interruptions)
it wwsitera o= (RAeaR) @ swee weeg, vaft e, fiddoa. onft &1 amen 9ga ik 21&€] (Faum)
MR. SPEAKER: | am going to take that up during 'Zero Hour.'

...(Interruptions)
MR. SPEAKER: Please listen to me.

...(Interruptions)
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MR. SPEAKER: Shri Raghunath Jha, your privilege notice is under the consideration of the Speaker. | would allow
you whenever | fix the date.

...(Interruptions)

Teqe HEled : gafery F arear § fb ofiNT ommay & 319 19 We SR SoIgy ifth 1 SfiRT AR | Uge 89 BT SIEU o &1 difer srdee
Ao 81 & T AR AR Y B WAIC|

...(Interruptions)
MR. SPEAKER: Shri Raghunath Jha, your matter is under the consideration of the Chair.

SHRI SHIVRAJ V. PATIL (LATUR): Sir, the Minister who has made this statement has not made this statement as a
Member of the Gujarat Legislative Assembly. Any individual who is making a statement outside that House should
be answerable to this House also.

If the Ministers and the Members are maligning this House, maligning the Presiding Officers or maligning the
Members of this House, well, Sir, it will be very difficult.

If he had made any statement in that House and if Shri Ram Vilas Paswan-ji had objected to that statement, it would
have been all right. But he has made that statement outside that House. And, he is a Minister.

We are not asking himto come here as a Member of that Legislative Assembly. We are asking him to come here as
an individual, who has made a statement against the dignity of a Member of the House by misquoting him, giving
wrong information to the people there.

This is my submission....(/nterruptions)

MR. SPEAKER: | have heard the submission made by Shri Shivraj V. Patil very carefully. | personally feel that this
requires a special attention, which | would definitely give.

| have gone through the precedents. Even if the statement is made outside the House, it is the responsibility of that
House to go for a privilege. | am talking only about the precedents. But since you have raised it, | will go into it
again.

Now, Shri Basu Deb Acharia, on the Calling Attention.
...(Interruptions)
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...(Interruptions)
MR. SPEAKER: You are not appointed an advocate for them. Please take your seat.

...(Interruptions)




